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I  fa if wr fawr gwr 1 1
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far tf t f  «rt*r «FTflrr 5 f*m
1 8 4  * f s t  * t f o r  t f  fa r r  1
MR. SPEAKER: Mr. Singh, you

seem not to know the rules. You can 
give a motion under Rule 184, you 
van give a motion under Rule 193; 
You cannot jump up and speak.

t f  t r  im irR rf : fsranr 184 
*  t o  vrfe* forr $ t f*  *rnr $ fa 
^  <rc: m *  *  *rrtf n̂ir Wifa

t f  t f  ?r£t fc fa 
fT*FT WMWX t f  frq^ fJIT
t i

MR. SPEAKER: Do not record.
(Interruptions) *•

Accounts and Audit Report or Tex
tiles Committee, Bombay for 1976-77, 
Review on the Working and Annual 
Report of Handicrafts and Hand- 

looms Exports Corporation for 
1975-76 etc.

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES AND CO. 
OPERATION (SHRI ARIF BEG): I 
beg to lay en the Table:—

(1) A copy of the Certified Ac
counts (Hindi and English versions) 
of the Textiles Committee, Bombay, 
for the year 1976-77 and the Audit 
Report thereon, under sub-section 
(4) of section 13 of the Textiles 
Committee Act, 1963. [Placed in 
Library. See No. LT-2030/78].

(2) A copy each of the following 
papers (Hindi and English ver
sions) under sub-section (1) of 
section 619 A of the Companies 
Act, 1956: —

••Not recorded.

(i) Review by the Government 
on the working of the Handi
crafts and Handlooms Exports 
Corporation of India Limited, 
New Delhi, for the year 1975-78.

(ii) Annual Report of the 
Handicrafts and Handlooms Ex
ports Corporation of India Limit
ed, New Delhi, for the year 
1975-76 along with the Audited 
Accounts and the comments of 
the Comptroller and Auditor 
General thereon. [Placed in Lib
rary. See No. LT-2031/78J.
(3) A 'Corrigendum’ to the Certi

fied Accounts* of the Textiles Com
mittee, Bombay, for the year
1975-76. [Placed in Library. See 
No. LT-2032/78].

(4) A statement (1) correcting 
the reply given on the 16th Decem
ber, 1977 to supplementary ques
tions by Dr. Vasant Kumar Pandit 
and Shri Shiv Sampati Ram on 
Starred Question No. 453 regarding 
closure of Bone Mills and (ii) given 
reasons for delay in correcting the 
reply. {Placed in Library See No. 
LT-2033/78].

Solvent Extracted Oil De-oiled Meal 
and Edible Flour (Control) Amend

ment Order, 1978
*Tfawr wit wmftv gfa t fr  

vrfrm #mrmr if tnn * t f  ( t f  fwr 
v w ifta w ): % srrarsiTCT ^  tffffamr,
1955 t f  BfTTT 3 t f  sWHTTT (6 ) % 

faRTRv fa*snf7a ita, ŜTrf$?r
t f* *  t f r  wr* t o t  (fiprcitT) a t fiR  

1978 (fiftf o w n s r c r r m ) 
t f  q *  afir sprtt <tt that g t f  

is  19 7 8 % tfr?r %
wfa^HT ffTo?ftofao 177 (w)

S SWTf m 5«TT 1 
[Placed in Library. See No. LT- 

2034/78],

•The Accounts were laid on the 
Table on the 15th July, 1977.


